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fRHrae UeY WReR

UERECIN]

fRmeT—2, 6 31, 2026

H&TTE(T)T(1)4 /2025 —2HT@dd U™l & rAUTe, f2A@a Uqer gford Sifefms, 2007
(2007 @& 5T AT AIH 17) DI ORI 11 D ST-GRT (1) & AT GfSd, IRAI ARTRS

10—ToTT / 2026—16—04—2026 (781)
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JRefT Afdl, 2023 (2023 BT Heald ARTIH Tl 46) B GRT 2 B IT—GRT (1) & T ()
F IOUF (§—Toie), BHEd Uas § UHIR fby S @& dRRg ¥ SU Jved el SffaerT
STell & i gfer Il BIcel &I WRIFd e Yo ol dice giotd HRd €, 3k A &
g STAl DI W™ AT (3) H JAEONT Tial Dl & TAT (4) H 90T i o1 & I
g3l | W™ e (5) ¥ aftfa 79 giora gfors o & i el #§ oraRa aRd €, st

ST

H | UM UERa B | W™ e 2 | faffee gferd o, | gferd e, foraw
& k| I¥ darRdl H Ifae SIS 9 g B
FwaRa by S EiRll

1 2 3 4 5

Plcl AN gfer o T | gford T dleal

2 ATeAe SIGEH —JTaR— —geaR—

GlvapT —JIR— —JIR—

T —JgR— —ggR—

NICRUIS —JefR— —JeR—

Siret —geTaR— —gelaR—

ol —JATIR— —JATIR—

ERull —JITaR— —JTaR—

R I S E= Y e S F e S e I = R SRy F e R Sy F R
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3. ST
4. £
9. HOBS 1. HOBS —JTaR— —JATaR—
2. TRATST
3. RIS
4, Hogs e
5. T
6. IS
7. AT
8. LR
9. AT
10. QT 1. QT —JR— —JouR—
2. RES
3. T
4. aferat
11. I (feEs) | 1. aferarat —TIR— —TgR—
2. NES
3. Rt
4. T
5. Sl
12. Uex 1. S —gATIR— —JTIR—
2. LIS
3. NEGLS
13, SSIC 1. JcEs —JTaR— —JTaR—
2. I
3. JUAT e
4, feraell o e
5. TRATAT
6. HEXAT
7. A
8. NSIER]
9. qrferar
10. 3=
1. FHAer
2. I&
14, PIST gueT 1. Y —JuR— —J2uR—
2. g
3. g
4. TS
5. TR
6. fearer
7. afrs
8. CISEIS]
9. T
10.  HIAES
11. ax
12. ourfsat
13. AR
IR
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15. ERICIERIN —JTIR—

O© 00 3 O L A W N —

10. EASH]

%.

12. EAS]

3T T,
JfiRed & Afed (1J8) |

[Authoritative English text of this Department Notification No. Home(A)A(1)4/2025 dated
06- 04-2026 as required under Article 348 (3) of the Constitution of India].

HOME DEPARTMENT
Shimla-2, 6th April, 2026
NOTIFICATION

No. Home(A)A(1)4/2025.—In exercise of the powers conferred by clause (u) of sub-
section (1) of section 2 of Bharatiya Nagarik Suraksha Sanhita, 2023 (Central Act No.46 of 2023)
read with sub-section (1) of section 11 of the Himachal Pradesh Police Act, 2007 (State Act No.17
of 2007), the Governor, Himachal Pradesh, in consultation with the Director General of Police,
Himachal Pradesh, is pleased to create Police Station Kotla by upgrading the Police Post Kotla
under Sub-Divisional Police Officer (SDPO) Jawali and to transfer the villages as enumerated in
Column No.(3) from the local area of the Police Station as mentioned in Column No.(4) to the local
area of the newly created Police Station mentioned in Column No.(5) of the SCHEDULE given
below thereof, with effect from the date of publication of this Notification in the Rajpatra
(e-Gazette), Himachal Pradesh, namely:—

SCHEDULE
Sr. | Name of Gram Name of Villages Police Station | Police Station in
No. Panchayats contained in Gram from which | which hereinafter
Panchayats specified in | transferred by included
Column No. 2 this
notification
1 2 3 4 5

1. Balah Kotla 1. Kotla Khas Police Station Proposed Police
2. Balah Jawali Station Kotla
3. Bhed Khad
4. Baded
5.

Nera
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Soldha

Soldha
Laliyad
Khajurna
Bhareel
Bhaloon

-do-

-do-

Nyangle

Bhounka

Reserve Jungle ward
Nyangle

Bhatoli

-do-

-do-

Trilokpur

Mangle
Nawashahar
Trilokpur

-do-

-do-

Bhali

Takhniyad
Bohrka
Bhaniyad
Chichad
Sar

-do-

-do-

Jol

QU W= R WD =W =R WD =R WD

Jol
Bharnoli
Khangol
Jhakhadi
Rakh
Darowla

-do-

-do-

Siyuni

Siyuni
Chanani
Sirmani
Dugli

-do-

-do-

Jangle

halb o e bl e

Bagga
Tharu
Jangle
Dul

-do-

-do-

Kuther

LN nbhwd =

Kuther
Bhramara
Lahadi
Kuthed Nichli
Kerta

Chaua

Urnali
Thehadi
Nanana

-do-

-do-

10.

Nadholi

bl e e

Nadholi
Purkhed
Dhiyala
Cheliyan

-do-

-do-

11.

Dol (Bhatehad)

Nk =

Taliyal
Bhatehad
Kheriyan
Bakan
Dol

-do-

-do-

12.

Padar

W=

Dolwan
Padar
Sarhandi

-do-

-do-
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13. Rajol Lutehad -do- -do-
Rajol

Upali Anuhi
Jhikli Anuhi
Bharnala
Kehrna
Dum
Salahan
Paliya

10. Odari

11. Kurnala

12. Chuk

14. Kothi Banda L. Amni -do- -do-
2 Dharoon
3 Batuhi

4. Mastgarh
5. Gher
6

7

8

A Al e

Deol
Taniyad
. Balwad
9. Baso
10. Kaglahad
11. Ker
12. Kapadiyan
13. Morna
14. Swarka
15. | Behi Pathiyar 1. Behi -do- -do-
. Kalahad

2

3 Satheen
4 Baroond
5. Mandol
6. Pathiyar
7 Kakroh
8 Lahadi
9. Jaguni
10. Barua
11. Gantla
12. Band

By order,

Addl.Chief Secretary (Home).

FORESTS DEPARTMENT
NOTIFICATION
Shimla-02, the 10th April, 2026.
No. FFE-B-F(1)3/2026.—In order to comply with the directions of the Hon’ble High
Court, Himachal Pradesh in CWPIL No. 30/2022 titled as Court on its own motion v/s State of H.P.

& Ors., a Uniform Policy w.r.t. Soil and Moisture Conservation and Rain Water Harvesting works,
is required to be formulated for the State of Himachal Pradesh.
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Therefore, in order to facilitate policy formulation, the Governor of Himachal Pradesh is
pleased to constitute a Committee of Head of Department of the concerned stakeholders
departments under the Chairmanship of the Pr. Chief Conservator of Forests (HoFF), Himachal
Pradesh, as under:—

VXA A DD =

—
PR —=o

The Pr. Chief Conservator of Forest(HoFF) ... Chairman
The Director, Disaster Management ... Member
The Commissioner, Tribal Development ... Member
The Director of Industries ... Member
The Director, Urban Development ... Member
The Director, Env. Sci. & Technology ... Member
The Director, Agriculture ... Member
The Director, Horticulture ... Member
The Director, Rural Development ... Member
The Director, Panchayati Raj ... Member
The Director, Town & Country Planning ... Member
The Engineer-in-Chief, HPPWD ... Member
The Engineer-in-Chief, Jal Shakti ... Member
The Conservator of Forest

(Fire Protection & Fire Control), Bilaspur ...Member Secretary

The Committee shall perform the following activities and functions:—

1.

Will collect and analyse data on existing policies and schemes, various interventions
on soil and moisture conservation works and Rain Water harvesting alongwith its
physical and financial expenditure incurred during last 02 years.

Will formulate a policy on soil moisture conservation and rain water harvesting
keeping in view the geology, geography, biodiversity, hydrology and climatic concern.

Will undertake surveys and gather scientific data’s pertaining to the policy to be
framed.

Will convene regular meeting and workshops as and when required
Will engage expert institution(s) having domain knowledge and expertise

Will regularly update and submit report on progress to the Government of Himachal
Pradesh on fortnightly basis.

The Committee may associate any other stakeholder department, if needed

The Committee will complete the draft of an overarching policy for soil moisture
conservation and rain water harvesting and submit the same to the Government within
a period of two months.

By order,

Additional Chief Secretary (Forest).
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FORESTS DEPARTMENT

NOTIFICATION
Shimla-2 the 4th April, 2026

No. FFE-B-F(6)7/2017-1.—In exercise of the power conferred under Section 50(8) of the
Wildlife (Protection) Act, 1972, as amended from time to time, the Governor of Himachal Pradesh
is pleased to authorise all the officers to the rank of Assistant Conservators of Forest and above of
the Wildlife Divisions and Territorial Forest Divisions of the State to discharge the power under
Section 50(8) of the Wildlife (Protection) Act, 1972, for the purpose of making investigation into
any offence against any provision of this Act.

By order,
Sd/-

Addl. Chief Secretary (Forests).

g favmT

fOrer—2, 10 30T, 2026

AT THUBHS—dI-UE (6)14 /99——IRBR gRT a9 Yol (F=eror) arfdferm, 1972 @
gRT 26% & I ST H&: THUHg—dI—UH(6)—14 /99 ARG 01—11—1999 FRT 61 I
fParieR &= &1 M IRIRTY WIS IfYd &R B NMEGAAT ST Bl T8 o |

WROR FRI a0 GO (WReron) fRfRE, 1972 @ owT 35(1) b el SifeRgEeT
AU HTHS—d—TH(6)—11 /2005 TRII 28—07—2010 §RT I IRVY A I AT AT
I M # e oA & ol g 1 MR SR iRy &1 718 ot |

AFE TAERE, 99 Ud ey uRadd H#Al, YR WRGR B gl W aRg
26—06—2025 ®I IEF g-F Yol a1 &l W18 GfAfd &1 844 d8d H WRA IRBR gRT f2AEd
e & U AT I S ¥ dF a9 Sl eWIRvg HT AMEIT B vg Wi gRkacdd
@ UG BT ST B TS T

A fZAES U & IU, IS drs bl RAHIRET WROSIR SIENgEET R
THUHS—d1—TH(6)—11 /2005 ARG 28—07—2010 & IAfAHAU H, SRIGA ARAFTRH B ORT 26%
R Ued fGqdl &1 WANT &Rd U SHES dv fhaMicy &ahd | |Ha<e def= &3 &l
IRRVY & ®Y H HING B T ORI SAEREAT TRAT YHUHS—d1—Yh(6)—14 /99 TRRY
01—11—1999 &I FITAfId B & |

SIENIENS
AfRed g&a Afea (@) |
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[Authoritative English Text of this Department Notification No. FFE-B-F (6)-14/99 dated
10th April, 2026 as required under article 348(3) of the Constitution of India].

FOREST DEPARTMENT
NOTIFICATION

Shimla-2, the 10th April, 2026

No. FFE-B-F(6)14/99.—Whereas, a notification under section 26A of the Wildlife
(Protection) Act, 1972 was issued by the Government vide notification No.FFE-B-F(6)-14/99 dated
01-11-1999 to declare the Tirthan area as wildlife sanctuary comprising an area of 61 Sq.Kms.

And whereas, a notification under section 35(1) of the Wildlife (Protection) Act, 1972 was
issued by the Government vide notification No.FFE-B-F(6)11/2005 dated 28-7-2010 declaring an
intention to merge 61 sq. kms. area of the Tirthan Wildlife Sanctuary with the Great Himalayan
National Park.

And whereas, the Standing Committee of National Board for Wildlife in its 84th meeting
held on 26-06-2025 under the Chairmanship of Hon’ble Minister for Environment, Forest &
Climate Change, Government of India has recommended for alteration of boundaries to demerge
the Tirthan Wildlife Sanctuary from intended Great Himalayan National Park, Himachal Pradesh.

Now, therefore, the Governor of Himachal Pradesh, on the recommendation of the National
Board and in supersession of Notification No.FFE-B-F(6)11/2005 dated 28-07-2010 is pleased to
restore the Notification No.FFE-B-F(6)14/99 dated 01-11-1999, issued in exercise of the powers
conferred by section 26A of the said Act, declaring the Tirthan area comprising 61 sq. kms. as a
wildlife sanctuary.

By order,
Addl. Chief Secretary (Forest).

g9 v

fRretr—2, 10 30T, 2026

WL UBUBS—41-UH(6)15 /99— RGR gRT a9 urofl (Weqon) <iffas, 1972 @
gRT 26 & AL IMERIAAT H&T: THUHs—dI—UH(6)—15 /99, ANRRI 23—10—1999 ERT 90 I
fhairiier & &1 A9 SIRYY WId 9Ifd SR Bq STEREAT SR &l T8 off |

Safh ARBR gRT a0 Yol (FRern) Iffgm, 1972 & ORT 35(1) & A ARG
TR YHUHS—dI—UH(6)—11 /2005, ARG 28—07—2010 §RT A~ MIRVY W ®I I AT
IS e # AT SR @ foU Ua o ST JMfeRTEET SR @) T oY |

AT AR, @9 Ud Sody URddd HAl, ARA WRGR Bl eded] H dN
26—06—2025 ®I I g7 grofl a6 @ w1 GfAfd &1 84df d8d # WRA IRGR gRT fBA/d
e & YT BRI IS S 9 99 99 Sid SR 6T SIS B v T gRadd

& IUYT YR DI ST B TS T |
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I, RuEd UQw @ Ioguid, TSR 98 @I KWl WO IR SiftRgEer
THUHS—d1—TH(6)11 /2005, TR 28—07—2010 & STfIhHIT H, IURIGT MfAFTIH B gRT 26F
ERT Yo fdadl &1 WANT &R 8Y, e @ fhellHieR eahel 9 FHIIS ol &3 Bl IRy
% w7 H 9T &R g 9N SRS Gl UhUhs—d—Uh(6)—15 /99, AR 23—10—1999
B JTGfdd B & |

T BT,
JfaRed ge=g Afd (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F (6)-15/99, dated
10-04- 2026 as required under Article 348(3) of the Constitution of India].

FOREST DEPARTMENT
NOTIFICATION

Shimla-2, the 10th April, 2026

No.FFE-B-F (6)15/99.—Whereas, a notification under section 26A of the Wildlife
(Protection) Act, 1972 was issued by the Government vide notification No. FFE-B-F(6)-15/99,
dated 23-10-1999 to declare the Sainj area as wildlife sanctuary comprising an area of 90 Sq. Kms.

And whereas, a notification under section 35(1) of the Wildlife (Protection) Act, 1972 was
issued by the Government vide notification No. FFE-B-F(6)11/2005, dated 28-7-2010 declaring an
intention to merge 90 Sq. Kms area of the Sainj wildlife sanctuary with Great Himalayan National
Park.

And whereas, the Standing Committee of National Board for Wild Life in its 84th meeting
held on 26-06-2025 under the chairmanship of Hon’ble Minister for Environment, Forest &
Climate Change, Government of India has recommended for alteration of boundaries to demerge
the Sainj Wildlife Sanctuary from intended Great Himalayan National Park, Himachal Pradesh.

Now, therefore, the Governor of Himachal Pradesh, on the recommendation of the National
Board and in supersession of Notification No.FFE-B-F(6)11/2005, dated 28-07-2010 is pleased to
restore the Notification No.FFE-B-F(6)15/99, dated 23-10-1999, issued in exercise of the powers
conferred by Section 26A of the said Act, declaring the Sainj area comprising 90 sq. km, as a
wildlife sanctuary.

By order,
Addl. Chief Secretary (Forest).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 8th April, 2026

No. HHC/GAZ/10-98/2021.—The Hon'ble High Court of Himachal Pradesh in exercise of
the powers vested in it under sub section (2) and (3) of Section 9 of the Bhartiya Nagarik Suraksha
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Sanhita, 2023 (sub section (2) & (3) of Section 11 of the Code of Criminal Procedure) and all the
other powers enabling it in this behalf, has been pleased to appoint and confer the powers of
Judicial Magistrate Second Class upon the following Judicial Officers, to be exercised by them,
within the local limits of the Districts mentioned against their names, with effect from the
assumption of charge:

SI. | Name of the Judicial Designation and place of posting District
No. Officer
1. | Ms. Kirti Bhushan Civil Judge-II, Ghumarwin Bilaspur
2. | Sh. Vishal Thakur Civil Judge-I, Hamirpur Hamirpur
3. | Ms. Simranjeet Kaur Civil Judge-III, Ghumarwin Bilaspur
4. | Sh. Pranav Negi Civil Judge, Chamba Chamba
5. | Ms. Rashmi Dogra Civil Judge-VI, Shimla Shimla
6. | Ms. Bindra Devi Civil Judge-IV, Hamirpur Hamirpur
7. | Ms. Bhavya Saini Civil Judge IV, Mandi Mandi
8. | Ms. Urvashi Civil Judge IV, Una Una
9. | Ms. Shashi Bala Civil Judge-VII, Shimla Shimla
10. | Ms. Simran Civil Judge-VIII, Shimla Shimla
11. | Ms. Minakshi Civil Judge-II, Sarkaghat Mandi
12. | Ms. Mehak Gupta Civil Judge-II, Rohru Shimla
13. | Ms. Priyanka Civil Judge-II, Palampur Kangra
14. | Ms. Renu Bala Civil Judge-II, Kasauli Solan
15. | Ms. Amisha Gupta Civil Judge-II, Nalagarh Solan
16. | Ms. Tanya Civil Judge-II, Amb Una
17. | Ms. Janat Hayer Civil Judge-II, Solan Solan
18. | Ms. Sona Civil Judge-III, Amb Una
19. | Ms. Priyanshi Civil Judge-II, Kangra Kangra

The above named officers are further specifically empowered to authorize detention in
Police custody in terms of the Section 187 and powers of a Magistrate of the 2nd Class under
Section 284 of the Bhartiya Nagarik Suraksha Sanhita 2023 (Section 167(2) (c) and Section 261 of
the Code of Criminal Procedure), to try summarily any offence, which is punishable only with fine
or with imprisonment, for a term not exceeding six months with or without fine and any abetment
of or attempt to commit any such offence.

By order,

Sd/-
Registrar General.

TRANSPORT DEPARTMENT

NOTIFICATION

Shimla-171 002, the 10th April 2026

No. TPT-F(5)-4/2019-Part-I.—In supersession of this department notification No. TPT-
F(5)-4/2019 dated 21-03-2020, the Governor, Himachal Pradesh, as per the provisions of Article
31(B) of the Articles of Association of Ropeway and Rapid Transport System Development
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Corporation is pleased to nominate the following Officers as Directors in the Board of Ropeway
and Rapid Transport System Development Corporation Himachal Pradesh Limited [by replacing
the first Directors by name] of the Company, with immediate effect.—

1. | Chairman-cum-Managing Director Chairman

2. | ACS/Pr. Secretary/Secretary (Finance) -Director

3. | ACS/Pr. Secretary/Secretary (Forests) -Director

4. | ACS/Pr. Secretary/Secretary (Transport) -Director

5. | Commissioner (Director), Transport -Director

6. | Director (RTDC) -Director
By order,
R.D. NAZEEM, 1AS,
Additional Chief Secretary (Transport).

9 ITSTed Hee TEdr fgig sof, gomHgR, forar s9RgR (fRovo)
e =R fbes gepear ARG &RR GISGERE]
17 /NT/2026 S fafer gofiasor 27—03—2026 16—04—2026
ST g ursed YA Al avg M, il AT 9 S[heR 8}, dgdld goirgR, e
BURYR (fR00) | e |
q-mH

SICAVERI) REISEIE

T ffer gSiieRer under section 13(3) of Birth & Death Act 1969 Tl Jawr Ulod AT 41 a_g.
<M, AT AT 9 STher e, devilel Yorry, e gdRyR (fBovo)

URIA—Ud SR S Uil Uifelr sl gawr ured AT sl axg, jM, 9l | g 9
STHER e, Tedia GogR, el ARG (fRovo) =1 59 iered # SRR 61 8 6 391 o=
faTie 29—07— 1954@WW%€Wﬁ§&TWﬁWWW@WW%€Wﬁﬁ
T B U & foTeTel 5 U dEn feERt H &S a1 & oy atrawr wika g S |

31 Ufardl 3| Siien JoT FHied RedeRl @ 9 $edeR gRI gfad fdhar o § fo
Ife el oI SWRIad o fIfSr ISidRor IR P SoR 9 TaRlol & df 98 fedie arrg Ui
16—04—2026 BT FAE 10.00 IoI $H IR H IFATATA AT TR AU TARTST NS B
FH JURYT IR UL PR Fhall 7, FUAT IWIGd o Y Bl o HA @ A< 1 &
SIRIT | S IR BT YRSl - AT ST |

3171 faie 30—03—2026 BT WX EXIER T HIBR IAaTeld GIRT STRI 3T |

AR | FXRIRT / —
FERIS FHTRdl fgdg Siof,

IoTEgR, 7 g4RYR (fBovo) |
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9 ITQTeld HEId FHEdr fgedig #iof, goegR, forer g9RyR (fRovo)

e TR fest gepeAT SISGCECIDN GLGERCNII
18 / NT/2026 ST fafer gofiasor 01—04—2026 18—04—2026

ST ST <4l g o g, il AieTdl 9 SMhER W, e goigR, e HRYR
(fRowo) |
e |

M ST ~gferardy |

S fafY USIdROT under section 13(3) of Birth & Death Act 1969 sl STTawT <dt gt &7 g,
Il | g SIheR W, dediel gorgR, forer gdRyR (fBovo)

U093 TR S USHaHRo wiiar sied SErasn <@l gAT s g, R AR 9
STHER W, Tedla GogR, rar sHRYR (fZovo) o 59 s1arerd H SRR 61 & b I|a! o
QT 02—03—1957 BT UM Y=TId W H G AT TAT ABa Tl A ITH AT WY H ol 8
B UM 2 foleTol 9 UM UaRid W H 9l dRA & folg aeer urikd fdhy g |

31 UfaTel M Si=iaT i Faied RedaRl &I 39 $TeR 8N grod fbar o © &
Ife el oI SWRIad o fIfdr ISieRor IR P SoR 9 TaRlol & df 98 fodie aRrg Ui
18—04—2026 P FIE 10.00 Io $H MY H AT AT ThIeTa AYAT oISl AAEIER] D
JHeT SURLT BIBR U HR Fhdl ©, IUAT SR o fIfdr &I gl Ha & 3Mee © o
SIRIAT | SHd SURTT Bl YRSl o AT ST |

3ITST Tl 01—04—2026 BT A BIAER G HIER IAQTeld §RT SINT 3T |

AR | IR / —
TErIS aHTRdr fadra sioft,

oHgR, f57er 84RYR (fBovo) |

¥ I7QTed Here TEdr fgig siof, gomegR, forar s9RgR (fRovo)

e TR fes gepeAT ANRY TR arrg Uit
19 / NT/2026 ST fafer gofraRor 02—04—2026 17—04—2026
ST gorrar o g1 8 e 48, 90 AigTd $gd, dedld goyR, RO gHRYR
(fRowo) |
- grfeA |
CEIE|
IR eI - gfaray |

S fafr goitexor sl goiran aal gar s gd RiE, aril disTd ggd, dedild golyR, forel
FARYR (fRovo)
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U035 aRR ST GolipxoT UTfeiar siwct gorran 9t g1 sh a9 Rig, Il diela 8o,
dedlel gorrgR, fofell 89RYR (fBodo) < 39 3feTard # TR fhar & & SHer o= fedie
19—03—1989 &I UTH UaTId 8 H BIAT AT TAT He- Telcl ¥ Y UaId §8db H <ol A8l 8l
URIT & fOI8TSl 9 UM UEd $gd H ol BRIl @ (oY 3fee UIRd fhy WY |

31: gfaTel 3 Si=iaT i Faied RedaRi &I 39 TR gRT grod fbar o & &
e fofl &I SWRIFd o fIfd ToidRor aR B SoR d TaRiol & di 98 fodie drRrg Ui
17—04—2026 BT FIE 10.00 IoI $H RATAT ¥ AT AT T AU YARTST AAEHIER] b
FH IURYT B} UL PR Fhall 7, IUAT IWId o Y Bl §6 HA @ MY 1§ &
SIRAT | IHS SURT DIs QaRTSl A8l GoAT ST |

31TST &I 02—04—2026 DI ¥ BRIER g HIBR JaTld GIRT NI §aTT |

e | IR / —
WErId aHTRdr fadra sioft,

GogR, fS7elr 84RYR (fRovo) |

In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of
Marriage Officer, Dheera, Distt. Kangra (H.P.)

In case :

Ajay Kumar and Kirandeep Kaur
Versus
General Public
Application under section 16 of the Special Marriage Act, 1954 for the Registration of Marriage.

An application under section 16 of the Special Marriage Act, 1954 has been received by the
undersigned from Ajay Kumar s/o Jun Singh, r/o Village Jadwana, P.O. Marhoon, Tehsil Dheera,
District Kangra (H.P.) Pin-176 092 and Kirandeeep Kaur d/o Shri Kabal Singh, r/o V.P.O.
Talwandi Bhro, Tehsil Nakodar, District Jalandhar, Punjab Pin-144 630. That they have solemnized
their marriage on dated 30-05-2023 at Village Jadwana, P.O. Marhoon, Tehsil Dheera, District
Kangra (H.P.) as per Hindu rites and customs and living as husband and wife since then. If there is
any objection to the registration of this marriage, the objection in person or through counsel to be
submitted to this office on or before 14-05-2026 otherwise the marriage will be registered.

Seal. Sd/-
Marriage Officer-cam-SDM,
Dheera, District Kangra (H.P.).

9 ST Ied \wHEal uem oY, aesiie sraan, Rt st (Rovo)

HHEHAT F0 : 03 /NT/M/2025 TRIG RIRT : 01—12—2025 aRrg el : 31—03—2026

HAT M YA HeR o, arl gols, dgdrd sradl, e diRreT (fRovo) |
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05—10—2012 I Al Bols, dedilal Sradl, FSTaT HivTel H B3l AT | Ry AAAE I8 37U
AT BT M UM YA Bets, dedlel oidl, RTalT BiTel § g6l 6] ®Rar Ul ® |
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¥ I7aTad o X" FAR, TIe—asUIaeR U4 Hee aaredl fgara aofl, Su—asdia e,

Srerm siTer (fRovo)
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Sahaj Chopra s/o Sh. Vikas Chopra, r/o H. No. 85/10 Upper Bhagwan Mohalla
Mandi, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Kritika Gupta d/o Sh. Praveen Kumar Gupta, r/o H. No. E-14 Soami Nagar
(North), Malviya Nagar, South Delhi. .. Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.
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Sh. Sahaj Chopra s/o Sh. Vikas Chopra, r/o H. No. 85/10 Upper Bhagwan Mohalla Mandi,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Kritika Gupta d/o Sh. Praveen Kumar
Gupta, /0 H. No. E-14 Soami Nagar (North), Malviya Nagar, South Delhi (at present wife of Sh.
Sahaj Chopra s/o Sh. Vikas Chopra, r/o H. No. 85/10 Upper Bhagwan Mohalla Mandi, P.O. Mandi,
Tehsil Sadar, District Mandi (H.P.) have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 05-12-2025 according to Hindu rites and customs at their respective houses Mandi,
District Mandi (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 19-04-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 20th day of March, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Rishi Sharma s/o Sh. Shailender Kumar Sharma, r/o H. No. 404/5 Sain Mohalla
Mandi, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Chhaya d/o Sh. Parmod Kumar, r/o Village Gopal Chowk, P.O. Mahadev, Tehsil
Sundernagar, Distt. Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Rishi Sharma s/o Sh. Shailender Kumar Sharma, r/o H. No. 404/5 Sain Mohalla Mandi,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Chhaya d/o Sh. Parmod Kumar, r/o
Village Gopal Chowk, P.O. Mahadev, Tehsil Sundernagar, Distt. Mandi (H.P.) (at present wife of
Sh. Rishi Sharma s/o Sh. Shailender Kumar Sharma, r/o H. No. 404/5 Sain Mohalla Mandi, P.O.
Mandi, Tehsil Sadar, District Mandi (H.P.) have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 18-04-2024 according to Hindu rites and customs at their respective houses
Mandi, District Mandi (H.P.) and they are living together as husband and wife since then. Hence,
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
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court on or before 19-04-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 20th day of March, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

9 3rcTera &t fawy =°fi, Tere wwrEal fgda Sl dlewg, ST—dsviid BIeTs,

Rrerm Rmer (fRovo)
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Hiu Dasi w/o Jiya Lal, r/o Village Kapti, P.O. Dhargaura, Tehsil Rampur Bsr., District
Shimla, Himachal Pradesh. .. Applicant.

Versus

General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION (REGARDING CORRECTION OF NAME)

Whereas, the above named applicant has submitted an application for the correction of her
name from Heem Dasi w/o Jiya Lal to Hiu Dasi w/o Jiya Lal in the records of Adhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change of applicant name as Hiu Dasi w/o Jiya Lal in place of Heem Dasi
w/o Jiya Lal, they should appear before the undersigned on or before 22-04-2026 either personally
or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 23rd day of March, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Grade-1I Rohru,
District Shimla (H.P.)

In the matter of :

Smt. Urmila w/o Late Sh. Manoj Kumar, r/o Village Seema, P.O. Seema, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.
PUBLIC NOTICE

Whereas, Smt. Urmila w/o Late Sh. Manoj Kumar, r/o Village Seema, P.O. Seema, Tehsil
Rohru, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
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undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of birth
of his (28-02-1994) in the record of Birth Register of Gram Panchayat Seema Rantari.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Lt. Sh. Sham Lal s/o Late Sh. Poshu they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 31st March, 2026.

Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Grade-1I Rohru,

District Shimla (H.P.).

In the Court of Assistant Collector, 1 st Grade, Shimla Rural,

District Shimla (H.P.)
Case No. 53/2025 Date of Institution : 03-12-2025 Date of hearing : 05-05-2026
Smt. Samaira Gautam (Formely Savitri Gautam) w/o Sh. Navneet Gautam, resident of
Village Kambhali, P.O. Malyana, Tehsil Shimla Rural, District Shimla (H.P.) .. Applicant.
Versus
General Public .. Respondent.

Publication Order

Whereas, an application has been submitted by Smt. Samaira Gautam (Formely Savitri
Gautam) w/o Sh. Navneet Gautam, resident of Village Kamhali, P.O. Malyana, Tehsil Shimla
Rural, District Shimla (H.P.), seeking correction for mutation of property in revenue records on
account of change of name from Savitri Gautam to Samaira Gautam, on the basis of Gazette
Notification and supporting documents.

And whereas, the applicant has submitted that the property stands recorded in her former

name i.e. Savitri Gautam in the revenue records, and now seeks correction/mutation I her updated
name.

And whereas, the case requires verification of facts and inviting objection, if any from the
general public and concerned parties before passing any final order.

Any person having objection to the proposed mutation/change of name in revenue records
may file objection, if any, in his office in writing before the undersigned within 30 days from the
date of publication of this order. If no objection is received within the prescribed period, further
action shall be taken in accordance with law on merits of the case.
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Issued under my hand and seal this day of 1st April, 2026.

Seal. Sd/-
Assistant Collector, 1 st Grade,
Shimla Rural, District Shimla (H.P.).

In the Court of Executive Magistrate Theog, Tehsil Theog,
District Shimla (H. P.)

Smt. Shanta Devi d/o Lt. Sh. Anokhi Ram, r/o Village Bahani, P.O. Cheog, Tehsil Theog,
Distt. Shimla (H.P.).

Versus

General Public " Respondent.

Whereas, a case regarding entry of birth of Smt. Shanta Devi d/o Lt. Sh. Anokhi Ram, r/o
Village Bahani, P.O. Cheog, Tehsil Theog, Distt. Shimla (H.P.) has been received in this office
from Additional Distt. Registrar (Birth & Death) vide letter No. 1496, dated 26-02-2026 for further
necessary action under section 13(3) of Birth & Death Registration Act, 1969.

Whereas, Sh. Shyam Singh has also submitted an application on dated 27-03-2026 in this
office to enter the date of birth of her mother in the record of Registrar, Birth & Death, Gram
Panchayat Cheog, Tehsil Theog, District Shimla, H.P.

SL. Name of the person whose date of Relation Date of Birth
No. birth is to be entered
L. Shanta Devi Self 01-03-1963

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named person in the record of Registrar, Birth
and Death, Gram Panchayat Cheog, Tehsil Theog, may file their claims/objections in the court
within one month of publication of this notice in Govt. e-Gazette, failing which necessary orders
will be passed.

Issued today on 30-03-2026 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate,
Theog, District Shimla (H.P.).

I JTETad ed aHreal fgda soft, anh, e Rrven (RRovo)

YbEAT AT : 804025,/2026 NI HIGRIT : 09—03—2026 aRRg Uell : 30—03—2026

2 3R HAR Y3 wWo M gd I, Al M g S[heR ARgS, Iu—dediel ardl, Tl
e, fovo |
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In the Court of Executive Magistrate, Theog, Tehsil Theog, District Shimla (H.P.)

Smt. Ritu alias Champa Devi d/o Lt. Sh. Padma Ram, r/o Village Nahol, P.O. Tiyali, Tehsil
Theog, District Shimla (H. P.) .
Versus

General Public . . Respondents.

Whereas, a case regarding entry of birth of Smt. Ritu alias Champa Devi d/o Lt. Sh. Padma
Ram, r/0 Village Nahol, P.O. Tiyali, Tehsil Theog, District Shimla (H. P.) has been received in this
office from Additional Distt. Registrar (Birth & Death) his vide letter no. 2502, Dated 27-03-2026
for further necessary under Section 13 (3) of Birth & Death registration Act, 1969.

Whereas Smt. Ritu alias Champa Devi has also submitted an application on dated
30-03-2026 in this office to enter the date of birth in the record of Registrar, Birth & Death in Gram
Panchayat Nahol, Tehsil Theog, Distt. Shimla (H.P.).

Sl1. No. Name of the person whose Relation Date of Birth
date of birth is to be entered
1. Ritu alias Champa Devi Self 10-01-1974
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Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named person in the record of Registrar, birth
& Death in Gram Panchayat Nahol, Tehsil Theog, may file their claims/objections in the court
within one month of publication of this notice in Govt. EGazette, failing which necessary orders
will be passed.

Issued today on 30-03-2026 under my signature and seal of the court.

Seal. sd/-
Executive Magistrate,
Theog, District Shimla (H.P.).

In the Court of Sh. Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Sh. Rajesh Kumar Gill s/o Lt. Sh. Tarsem Lal, r/o Lower Khalini Marketing Board, Shimla,
Tehsil & District Shimla (H.P.).

Versus
General Public .. Respondent.

Whereas, Sh. Rajesh Kumar Gill s/o Lt. Sh. Tarsem Lal, r/o Lower Khalini Marketing
Board, Shimla, Tehsil & District Shimla H.P. has submitted an application alongwith a
Non-Availability Certificate issued by the Registrar, Births & Deaths, Municipal Corporation
Shimla, District Shimla, H.P. before this Court under Section 13(3) of the Registration of Birth and
Death Act, 1969 seeking permission to enter his son,s date of birth as 30-01-1992 in the records of
the Registrar, Births & Deaths, Municipal Corporation Shimla, District Shimla, H.P.

Particulars of the Applicant :

SL. Name of the family member Relation Date of Birth
No.
L. Hitesh Kumar Gill Son 30-01-1992

Hence, this proclamation is issued to the General Public with directions if any person has
any objection or claim with regards to the entry of the date of birth of the above-named person in
the record of the Registrar, Birth & Death Municipal Corporation Shimla, District Shimla, H.P.,
he/she may file such objections in the court on or before one month of publication of this notice in
Government Gazette. Failing which the matter shall be proceeded with and necessary orders shall
be passed in accordance with law.

Issued today on 08-01-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).
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In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib-Tehsildar,
Shimla (R), District Shimla (H.P.)

Miss Gunjan d/o Sh. Ram & Babli KC, 1/o0 Village Chaily (Kanda), P.O. Shamlaghat, Tehsil
& District Shimla, Himachal Pradesh.

Versus
General Public .. Respondent.

Whereas Miss Gunjan d/o Sh. Ram & Babli KC, r/o Village Chaily (Kanda), P.O.
Shamlaghat, Tehsil & District Shimla, Himachal Pradesh has filed an application alongwith
affidavit in the court of undersigned under section 13(3) of the Birth & Death Registration Act,
1969 to enter the date of birth of her named Miss Gunjan d/o Sh. Ram & Babli KC, r/o Village
Chaily (Kanda), Post Office Shamlaghat, Tehsil & District Shimla, Himachal Pradesh in the Secy.-
cum-Registrar (Birth & Deaths), Gram Panchayat Dudhhlati, Tehsil & District Shimla.

SL. Name of the family member Relation Date of Birth
No.
L. Gujan Self 28-04-2020

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the office of Secy.-cum-Registrar (Birth & Death) Gram
Panchayat Dudhhalti, Tehsil & District Shimla, H.P. may file their claims/objections on or before
one month of publication of this notice in Govt. Gazette in this court, failing which necessary
orders will be passed.

Issued today on 08-04-2026 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib-Tehsildar
Shimla (R), District Shimla (H.P.).

In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib-Tehsildar,
Shimla (R), District Shimla (H.P.)

Ayush s/o Sh. Ram & Babli KC, r/o Village Chaily (Kanda), Post Office Shamlaghat,
Tehsil & District Shimla, Himachal Pradesh.

Versus
General Public .. Respondent.

Whereas Ayush s/o Sh. Ram & Babli KC, r/o Village Chaily (Kanda), P.O. Shamlaghat,
Tehsil & District Shimla, Himachal Pradesh has filed an application alongwith affidavit in the court
of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of his named Ayush s/o Sh. Ram & Babli KC, r/o Village Chaily (Kanda), Post Office
Shamlaghat, Tehsil & District Shimla, Himachal Pradesh in the Secy.-cum-Registrar (Birth &
Deaths), Gram Panchayat Dudhhlati, Tehsil & District Shimla.
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SL. Name of the family member Relation Date of Birth
No.
L. Ayush Self 30-01-2022

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the Secy.-cum-Registrar (Birth & Death) Gram
Panchayat Dudhhalti, Tehsil & District Shimla, H.P. may file their claims/objections on or before
one month of publication of this notice in Govt. Gazette in this court, failing which necessary
orders will be passed.

Issued today on 08-04-2026 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib-Tehsildar
Shimla (R), District Shimla (H.P.).

A A YU FAR, DRIDR) ITSMUBN §d TG TSHIaR IqTg,
Rrem RrAR (RRowo)
et o : 02 /13(3) of 2026 ARG A3 24—02—2026 ARG U 21—04—2026

urefl ot TR RiE g3 o1 IR R¥E, AR 79 A<l 9eRT, M 9Erd u_Ts], dedd
ggrg, e RAR (fRovo) |

ERIE

3 S
SR R ST UG J] IR IBR0T 1M, 1969 SR €RT 13(3) |

urefl ot TR RiE gF &1 IR R¥E, Fari 79 A<l 9eRT, M 9Ed u_Ts], d8dd
garg, e AR (fBowo) o 31l ORT 13(3) ST Ud Jd USlIahRoT eI, 1969 & STl
T 3Maed e IVRER (T Td 9Y) / IR Afcbed Ry, rar AR Rerd e & A
HHIH HFW-N/B&D/Delayed cases/2025-13772, f&Tid 04—02—2026 &1 JTad &9l H SRR
TSR &R &1dT fhar § b Sda drim it 3 kg=ner RiE g3 #1 afcdal &l §¢g fale 15—08—1997
BT TG HE_T USRI, IM G0 RIS § g8 o 9 S URAR § S9! Uil &1 a8 gal
2 AT A B D AN I g | IS STSMar 9 ATURATel & BRUl 98 ISl fad dd 39+ ard
g g gF o orede Rig @ gg—fafor u™ uara wRieT H g9l A dRar 9o | o
AR <St foar S Sfud @ Qmawad 7|

A TSl & HIGEl AW H Uil & ISWiad qr@l & dad W urRil & |l -l gl
3 ST ®I 59 SR & AH W iud fhar Sir € & Sad gowil AMa H Rl 1 gdR
Bl AMART T TARTST Tt B IR &6 21—04—2026 BT HRIGRN] SUSIEIGNI Garg, fgdrg ool &
AHET JATATT IT IHIAATT UL B, IIAT A H [HRBT HRIATE! 3 H T3 SR |

o1 fe-ih 19—03—2026 DT BN BEIER TG HIgY 3STad o NI fhar T |

AR | FAEIRT / —
(X BAR)

BIRIBRT USRI,

qEdd garg, fotem RAR (fRovo) |
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HHET 4 GO H[AR, WIS FAredl fgdigs 4o garg, forem RRAR (RRovo)

f<Fet S0 : 803218 / 2025 TR FOTR3T © 24—12—2025 TR U : 21—04—2026

ureff s qg UHRT IB 98 UB GF S I TAT, AR Td WR, S[RER A,
qEdTd gqrg, fotem RAR (fRovo) |

ERIE

STH STdT

SRR a1 ST 3@(‘\'?[ HIST 9R T, UAel dagdid qalg |

greff s <9 UHRT IB I8 YBY JF S I TAT, AR A WR, SIRER A,
dedlel garg, el RIRAR (fBodo) o arareld &6 H s SXERG oIk &R <ral fhar g fé
D! ST AIE ST G IUSIIT YRGS 8 | dfdhe Aol AMRAT UedR g *e) WR H 9]
STl STET0T SUSTId WRETS &1 & Silfh Tefd © | arar fbar a1 & o urefi = <9 erer % d<
THTE BT FET ST ATe FTeI0 d SUSId ARgTSl @ forde! gite 2g el 9 woRT 999 dwd 9y
1984—1985 AN AMRAT Herw fdhar & foraH uedl & ydail @& Wi Aie §Telor 9 Susiii
IRl RUIE @1 73 21 o FRImgaR ora T dJiem 9FRan, tedR gd T8v—W[R - |
TR BT ST IR G 3Maedss & | Hed S & Aloal Al H Uil & IWIFd [l & AqH
# weft & ot I—afEl Tl o ST T 39 SR & ArgH ¥ gfud feur oiar g %
IHI GOl AWl H Bl W YR B AMRT g YRSl &6 BRI aR Q1P 21—-04—2026 BT
HEFD |HEd! fgdig 100 SQ18 & Al ATl IT dablela= Uel Bld AT Al H UhaRwb]
PIITE! 3T § olg SR |

IS feTh 19—03—2026 BT BN SRR UJ AIEN 3ISTeld A SN fhar 17|

FAEIRT / —

AR | (G F{AR)
FERd qHTET fgda ion,

ggrg, Rt AR (fRovo) |

HHeT Al ¥ FAR, HEIH |ArEdl fgdia Soft gerg, foen RRER (fRovo)

ATt <o : 803212 / 2025 TRRG HOTRATT : 22—11—2025 TIRIg UefY : 21—04—2026

arefl £ SRS g3 0 M 9RA, FaRd Tig g, desd qerg, foen RRAR (fRovo) |
CRlk]

SIEENE

SRR IR ST gb‘{fl‘\l HIGT &R FeAT, UAel dedid qalg |

ureff s STHIEd gF 0 M W), AR M g, dedia g9rg, [en AR (fRovo)H
JIETAd Bl ¥ U SRARM [OIR HR <ral a1 g 6 g7a! S1fa w1e I18197 9 IuTd 98 o |
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SIfdT HISTT AT gl UedR g 8% WR H §d] SIfd STelvl S 9RgS &9l © Silfd
Terd & | aTar far ar € 6 gl 2N SiHes @ WEl Sifd 91 Susifa wed & el gite
Tg Uil 7 YT IGRG JAEBRI AT BN §RT & 13—09—2024 DI FINUT ISR A
¥ 2020 T TORT THG qY 1950—1951 Al faRenm Hord fbar & o ueft & nfa wie @
ISl Fea RUIC @1 T8 & | oY FRIMER o f[a9RT | Fer 1, 9edaR g Tev@R 4
SO [T ST IR T A 2| Wed Sffa & Alspal AFel d wrefl & SWRIG Il & dey
H el & J FI—RRRT Ud 3fH SHdT Bl 39 S¥IeR @ ARIH ¥ gfud fhar S 2 6
IR GOl AFel H B W1 YR B AMURT T YRS &6l B R QAD 21—04—2026 BT
AES FarEdl fgdid Aol Sa1g & THe SIATela IT geblelad Uel Bld, 37T AHel H YRl

PIRIATE! M H T8 STRA |

M feTd 19—03—2026 BT BN SN TG AN 3STeld A SN fhar 17|

AER | FAEIRT / —
(R BAR)

TErIS aHedl fadrg sroft,

garg, e RAR (fRovo) |

9 JETAd HRIBRI TUSHAGRI TG dediaaR orTe, Rrem RRAR (Rovo)
fiRger o : 02,/2026 ARIG HIG[3T : 19—03—2026

ST RefTQdl gl AreAdrd, Al gege, S0 ISyl 9 UM gErgd Rrdioll, dgdid
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SIABR ST Td g To{lhx |
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JorTe, oo RIAR (fRovo) =1 S SfaTeld H S| oRT 13(3) S7H @ Jg USiIRvl SfefaH
1969 T fRAMIE UQY OWH UG Hg ORI FRIM 2003 @1 9RT 9(3) & AaTd Tl IR
(G Td 9Y) Ud 9 T iftram), fre RIAR Rerd A8 & ATe® | o7 St 3
A Rl § g6 B 7g iT—ud Ud ax e fBar © fF e o BR W gaT €,
Wrg?ﬂsndmEﬁmlwlﬁﬁaﬁaﬂﬁﬁwaﬁﬁ@w$maﬂ—gmﬁﬁﬁﬁ

AP AIGH & JJAR ST O (&l 23—04—1970 BT B3N © | AIISAT o UM U= FRIeAroll
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A T TWER B gRT |rod fear omar & & afe f&h «ff aafed a1 ecdr &
HIgTolTel &I o Tt 39 garad Rraiol § g9l o) IR UaRIST 81 df 39 S¥IeR & YHeH A
30 oAl @ MR FA N FRIRTT R IR BRI § TIdT AT IhIeldT IR BB VARl
URId B | Sa ARG & 918 Dlg I YaRISl A1 el 8N JoI INRER(S™ 9 J) Td Afa
I garaa Rretiol & S fAfdr g1 &R &7 11w uTRa &R f&am S |

31Tof faieh 19—03—2026 BT #X BXIIER G HIER 37aTeid W STRI g3 |

AR | FXRIRT / —
PTRIBR GUSTIEIBTY,
oTTe, Rt RRAER (fRovo) |
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9 IASTAd PRIBRI VSIS T4 dgdlelaR e, foren RRAR (FRowo)

fasTet o : 01 /2026 ARIG HRG3M : 17—03—2026

ST HgAerar g1 I <), Fardl gR qes), S0 Iurel g Ui UbrRId 9o, dedidd
IorTe, Rter RRER (Rovo) |

SATH ST1dT

$IAER STH U4 gog TSI |

A FgHeTd G ST <41, Fardl gr gUs), S0 YUl g U9 TR 0T, ekl
IeTe, el RIRAR (fRowo) =1 S o1aTeld # SEflF ORT 13(3) 570 @ Jg USIIRuT STerf~raH
1969 @ f2AMIE UQel o1 U4 qg I 9 2003 @1 aRT 9(3) @ 3fcdeid ot RgR
(G Ud qQ)) vd 3= Fafdear v, ften ek Rerd Ared & Aresd 9§ (U= SIAfiYy amd
U A0 H GOl R Bg URIAT-UF URJd BR e fhar g fb SHET O B WRgal w,
IR ST & HROT (ARad 3rafy # o= &1 fafy damad @& o 9 g IR 7 gl F8T &
HD! | AARHT & AR IHBT STH (1P 29—05—1986 DI B3N & | AIAT 7 UM Y=Id A0
% USIHROT TSl H U1 ST fAf go HRamT &1 SRy 6T 7 |

3 39 3¥ABR ERT M a1 & gfaa fear oirar g fe afe =i afaa o
ATl Y ST <4l B S A I gerad wiord § ol BRd IR TaRTSl 81 o 39 $3A8R
P YHE I 30 oAl & ARk Bl ff sRifad R IR SR § ATeldd AT ddhleld 8o
Bl UaRTSl UK DY | S IR & g1 Py 41 YARISl ARG T8l 8T JoI IR R(SH
Hg) d Afd I g=rgd 9o Bl S Al 5 R BT 3 uika R AT S |

31TST &1 18—03—2026 DI WX BWIER g HIBR IaTeld A ST §aTT |

e | FXATEIRT / —
PRGN TUSIEIHNI,
IoTTe, Rt RRAR (fRovo) |

Before Sh. Ravinder Singh Sisodiya, Executive Magistrate Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :—

Sh. Arata Kumar Malik s/o Sh. Gadadhar Malik, r/o Village Pandurkoti, Tehsil Rajkanika,
Distt. Kendrapari Orissa Birth Place, Village Barotiwala, P.O. & G.P. Shivpur, Tehsil Paonta
Sahib, District Sirmaur (H.P.) . .Applicant.

Versus

General Public . .Respondents.
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Subject:— Regarding delayed Registartion of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule 2003.

Whereas, an application of Sh. Arata Kumar Malik s/o Sh. Gadadhar Malik under section
13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents has been received in this
office from the office of District Registrar (Birth & Death)-cum-Chife Medical Officer, District
Sirmaur at Nahan, H.P. vide their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-14836
dated 25-02-2026 for entering his son's name Akash Malik and his date of birth i.e. 11-08-2010 in
the birth and death ergister of G.P. Shivpur, District Sirmaur H.P. which could not earlier registered
in the relevant register of G.P. Shivpur, District Sirmaur (H.P.).

Now, therefore, by this proclamation the general publc is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Akash Malik s/o Sh. Arata
Kumar Malik, may submit their objections in writing or appear in person in this court on or before
18-04-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 16th day of March, 2026.

Seal. Sd/-
(RAVINDER KUMAR SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

Before Sh. Ravinder Singh Sisodiya, Executive Magistrate Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :—

Sh. Arata Kumar Malik s/o Sh. Gadadhar Malik, r/o Village Pandurkoti, Tehsil Rajkanika,
Distt. Kendrapari Orissa Birth Place. Village Barotiwala, P.O. & G.P. Shivpur, Tehsil Paonta
Sahib, District Sirmaur (H.P.) . .Applicant.

Versus

General Public . .Respondents.

Subject:— Regarding delayed Registartion of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule 2003.

Whereas, an application of Sh. Arata Kumar Malik s/o Sh. Gadadhar Malik under section
13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents has been received in this
office from the office of District Registrar (Birth & Death)-cum-Chife Medical Officer, District
Sirmaur at Nahan, H.P. vide their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-14835
dated 25-02-2026 for entering his Daughter's name Akanksha Malik and her date of birth i.e.
21-07-2007 in the birth and death ergister of G.P. Shivpur, District Sirmaur H.P. which could not
earlier registered in the relevant register of G.P. Shivpur, District Sirmaur (H.P.).
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Now, therefore, by this proclamation the general publc is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Akanksha Malik d/o Sh.
Arata Kumar Malik, may submit their objections in writing or appear in person in this court on or
before 18-04-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 16th day of March, 2026.

Seal. Sd/-
(RAVINDER KUMAR SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

¥ I7aTea #ff I AR e were aasdar fgd ooft, Jedia aiger aifte, fSer RAR
(fBowo)

IR ICRGE A TR fafer

ST Afgar <4l g & el 9 ol s gdiy GER, Fardl gaerarer dRaRyR, dedie]
giger |ifed, e RRAR (f@ovo) |

ERIE

SATH ST1dT

UIIAT—UH — Y—XToId M, 1954 B GRT 37(1) & Ted 9 ORI R |

TR s |faar <dl gl s el g el o Ui AR, Fard gadrEren eRaRT,
dediel uiger dAifed, e RRAR (fBo¥o) =7 9 3eTad # Ua UiHI-ua A9 &9 b, IR
Pre, U dle, ddhd SHE<I ay 2019—2020 HIGT JIAE PRARY, IR Hle Aled 59
PRI W U g © forad umelr 9 faed fbar g, & ucar g7 srsilell, HIGT HIerara
PRARYR, TEUIA UiaeT Aled & IoRd IfWeld § IAHI M qdell g2 dieil fear arRre g3
I g TSl 81 A1 B, f Uil Jue 3 STl & Hdlldd RISd Aol YeaR—a<l
3Siell, IS FITAE HRARYR H daetl g2 dii fqear AR &1 SiTe Jel A/ |diadr qdr
AT AT fAerar ARG SR HRAET @l & |

31d: FAHTIRYT DI 39 STAER & A Grad [Ha1 el & & 39 IR Al {6 a1 Big
IR /UaRIS &1 A1 98 i 18—04—2026 AT S g4 Bl +f FRIfdaw # sr@red gonm Rerd
qigeT At § RIS AT Tehletad 8INIR SMTHY §of BT Fhdl © | AT Soik / UaRTST Uel o
B DI IRA H I A P GO IO WG H PR B M UIRT PR I S |

ST fedih 17—03—2026 DT BN SEER T HIATTT AN 3ISTold gRT NI fhar 3T |

ATER | IR / —
TErId aHedl fadra sroft,
dexie uiger warfed, fven RRdR (fRowo) |
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CORRECTION OF NAME

I, Sunita Devi w/o Sh. Gokal Chand, r/o Gad, Balichowki, Village Gad, P.O. Somnachani,

Somgad (634), P.O. Thachi, Distt. Mandi (H.P.) declare that my correct name is Sunita Devi and
wrongly recorded in my Aadhar Card No. 4508 7955 6963 as Seeta Devi. All concerned note it.

SUNITA DEVI

w/o Sh. Gokal Chand,

r/o Gad, Balichowki, Village Gad,
P.O. Somnachani, Somgad (634),
P.O. Thachi, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Maheshwar Singh s/o Sh. Devi Chand, r/o Bakaran (356), P.O. Sankar Dehra, Distt.
Mandi (H.P.) declare that in Aadhar Card of my minor daughter having No. 9053 1781 7568 her
name is wrongly entered as Fch d/o Maheshwar Singh, whereas her correct name is Chandvi. All

concerned note it.
MAHESHWAR SINGH
s/o Sh. Devi Chand,

r/o Bakaran (356), P.O. Sankar Dehra,
Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Praveen Kumar s/o Sh. Hardyal Singh, r/o Village Shola, P.O. & Tehsil Nankhari, Distt.
Shimla (H.P.)-172 021 declare that in my minor daughter’s Aadhar Card her name is wrongly
entered as “Baby one of Sonika”, which should be corrected as Sanvi Thakur. Please correct this.

PRAVEEN KUMAR
s/o Sh. Hardyal Singh,

r/o Village Shola, P.O. & Tehsil Nankhari,
Distt. Shimla (H.P.)-172 021.

CORRECTION OF NAME

I, Jai Krishan s/o Sh. Saran Dass, r/o Sajoun, P.O. Mahogi, Tehsil Balichowki, Khahri
(553), P.O. Mahogi, Distt. Mandi (H.P.) declare that my correct name is Jai Krishan and wrongly
recorded in my Aadhar Card No. 6083 3156 7500 as Krishan Lal. All concerned note it.

JATI KRISHAN

s/0 Sh. Saran Dass,

r/o Sajoun, P.O. Mahogi,

Tehsil Balichowki, Khahri (553),
P.O. Mahogi, Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Hari Ram s/o Sh. Vali Ram, r/o House No. 135, Ward No. 07, Village Kalehli, P.O.
Bajaura, Tehsil Bhuntar, Distt. Kullu (H.P.)-175 125 declare that I have changed my name from
Hariya to Hari Ram. In future I must be known as Hari Ram. Concerned note it.

HARI RAM

s/o Sh. Vali Ram,

r/o House No. 135, Ward No. 07,

Village Kalehli, P.O. Bajaura,

Tehsil Bhuntar, Distt. Kullu (H.P.)-175 125.

CHANGE OF NAME

I, Palman Pun s/o Sh. Bhagat Bahadur, r/o V.P.O. Samoli, Tehsil Rohru, Distt. Shimla
(H.P.)-171 207 declare that I have changed my name from Paul (Old Name) to Palman Pun (New
Name). All concerned please may note.

PALMAN PUN

s/0 Sh. Bhagat Bahadur,

r/o V.P.O. Samoli,

Tehsil Rohru, Distt. Shimla (H.P.)-171 207.

CHANGE OF NAME

I, Neeta aged about 39 years w/o Sh. Dinesh, r/o Vill. Mandal, P.O. Chopal, Tehsil Chopal,
Distt. Shimla (H.P.)-171 211 declare that I have changed my daughter’s name from Shiadha Zinta
(old name) to Shraddha (new name). All concerned please may note.

NEETA

w/o Sh. Dinesh,

r/0 Vill. Mandal, P.O. Chopal,

Tehsil Chopal, Distt. Shimla (H.P.)-171 211.

CHANGE OF NAME

I, Jiya Lal s/o Late Sh. Nagru, r/o Vill. Jundi, P.O. Samoli, Tehsil Rohru, Distt. Shimla

(H.P.) declare that I have changed my name from Jay Lal (old name) to Jiya Lal (new name). All
concerned please may note.

JIYA LAL

s/o Late Sh. Nagru,

r/o Vill. Jundi, P.O. Samoli,
Tehsil Rohru, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Ramesh Lata w/o Sh. Thakur Singh, r/o Vill. Balichowki, P.O. Balichowki, Tehsil
Balichowki, Distt. Mandi (H.P.) declare that I want to change my name from Reshamu Devi w/o
Sh. Thakar Singh to Ramesh Lata w/o Sh. Thakur Singh in my Aadhar Card No. 6057 5512 4226.
All concerned please note.

RAMESH LATA

w/o Sh. Thakur Singh,

r/o Vill. Balichowki, P.O. Balichowki,
Tehsil Balichowki, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Kumari Reena d/o Sh. Ramesh Kumar at present w/o Sidharth Vaid, r/o H.No.137/k,
Ward No. 2 Badah, P.O. Mohal, Tehsil & Distt. Kullu (H.P.) have changed my name from Reena
Vaid to Kumari Reena. Concerned note it.

KUMARI REENA

d/o Sh. Ramesh Kumar,

r/o H.No.137/k, Ward No.2 Badah,

P.O. Mohal, Tehsil & Distt. Kullu (H.P.).

CHANGE OF NAME

I, Ganesh Kumar aged 53 years s/o Sh. Pratap Singh, r/o Vill. Kehrian, P.O. & Teh. Jawali,
Distt. Kangra (H.P.) declare that my original name is Ganesh Kumar s/o Sh. Pratap Singh, whereas
wrongly entered/mentioned as Danesh Kumar s/o Sh. Pratap Singh in the Aadhar Card. Please
correct it.

GANESH KUMAR
s/o Sh. Pratap Singh,
r/o Vill Kehrian,
P.O. & Teh. Jawali,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Rajinder alias Raju s/o Sh. Ram Dass, r/o & Teh. Theog, Deothi (97) Chhaila, Distt.
Shimla Himachal Pradesh-171 220 do hereby declare that my name is wrongly recorded as "Raju"
in my PAN Card, whereas my correct name is "Rajinder alias Raju". Henceforth, I shall be Known
as Rajinder alias Raju for all purpose.

RAJINDER ALIAS RAJU

s/0 Sh. Ram Dass,

r/o & Teh. Theog, Deothi (97) Chhaila,
Distt. Shimla Himachal Pradesh-171 220.
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CHANGE OF NAME

I, Nirma w/o Sh. Bhavnu, Village Nandli, P.O. Kataula, Tehsil Sadar, Distt. Mandi (H.P.)
declare that in my Aadhar No. 6878 7616 8041 as Kali Devi is wrongly entered. Correct name is
Nirma.

NIRMA

w/o Sh. Bhavnu,

Village Nandli, P.O. Kataula,
Tehsil Sadar, Distt. Mandi (H.P.)

CHANGE OF NAME

I, Sapna Kumari Chalaune d/o Sh. Virender Bahadur Chalaune, H. No. 9/10, Chhota Chowk
Nahan, Distt. Sirmaur (H.P.)-173 001 have changed my name from Sapna Kumari (old name) to
Sapna Kumari Chalaune (new name). All concerned please may note.

SAPNA KUMARI CHALAUNE
d/o Sh. Virender Bahadur Chalaune,
H. No. 9/10, Chhota Chowk Nahan,
Distt. Sirmaur (H.P.)-173 001.

CHANGE OF NAME

I, JASVINDER KUMAR s/o Sh. Gorkhiya, r/o Vill Bhaogri (504), P.O. Bandh Bhaogri,
Tehsil Krishangarh, Distt. Solan (H.P.)-173 233. declare that I have changed my minor Daughter's
name from "BABY ONE OF ASHA DEVI" to Khanak. Please note all concerned for further.

JASVINDER KUMAR

s/o Sh. Gorkhiya,

r/0 Vill Bhaogri (504), P.O. Bandh Bhaogri,
Tehsil Krishangarh, Distt. Solan (H.P.)-173 233.

CHANGE OF NAME

I, Raja Sunuwar s/o Sh. Moti Lal Sunuwar, r/o Vill Bahang, P.O. Bashisht, Tehsil Manali,
Distt. Kullu (H.P.) have changed my name from Raj Kumar Rai to Raja Sunuwar. In future I must
be known as Raja Sunuwar for all purposes.

RAJA SUNUWAR

s/o Sh. Moti Lal Sunuwar,

r/o Vill Bahang, P.O. Bashisht,
Tehsil Manali, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Sunil Kumar (37 Yrs.) s/o Sh. Devki Nand, r/o Village Khalana, P.O. Kuinal, Tehsil
Kotkhai, Distt. Shimla (H.P.) declare that I have changed my daughter's name from Baby one of
Shalu (old name) to Ayaanshi (new name). All concerned please may note.

SUNIL KUMAR

s/0 Sh. Devki Nand,

r/o Vill Khalana, P.O. Kuinal,
Tehsil Kotkhai, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Pramila Devi aged 66 years (DOB 11-12-1959) w/o Sh. Pramodh Singh, r/o Village
Mawa, P.O. Darkati, Tehsil Jawali, Distt. Kangra (H.P.) declare that my original name is Pramila
Devi w/o Sh. Pramodh Singh, whearas wrongly entered/ mentioned as Trimla w/o Sh. Pramodh in
the Aadhar Card. Please correct it.

PRAMILA DEVI

w/o Sh. Pramodh Singh,

r/o Village Mawa, P.O. Darkati,
Tehsil Jawali, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Shivani Sharma w/o Sh. Hemant Kumar Sharma, r/o Bajiwan, P.O. Bhumti Arki, Distt.
Solan (H.P.) have changed my minor son's name from Purv Sharma to Pulkit Sharma.

SHIVANI SHARMA

w/o Sh. Hemant Kumar Sharma,
r/o Bajiwan, P.O. Bhumti Arki,
Distt. Solan (H.P.).

CORRECTION OF NAME

I, Wali Mohmmad s/o Sh. Mouldeen, Tehsil Nahan, Bheron (146), Sirmaur (H.P.) Aadhar
No. 5648 0854 1441 declare that the correct and actual name of my son is Bilal Ahmed as per his
birth/School certificates. However the name of my son is incorrectly shown as Bilalal Ahmed in his
Aadhar Card No. (7702 7549 7059) this is wrong and should be corrected as Bilal Ahmed in his
Aadhar Card. All concerned please may note.

WALI MOHMMAD
s/0 Sh. Mouldeen,
Tehsil Nahan, Bheron (146), Sirmaur (H.P.).
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CHANGE OF NAME

I, Priyal Chauhan (New Name) d/o Joginder, Village Reoth, P.O. Kuinal Guma (8), Shimla
(H.P.)-171 202 do hereby declare that I have changed my name from Primal (Old Name) to Priyal
Chauhan (New Name). All concerned please may note.

PRIYAL CHAUHAN

d/o Joginder,

Village Reoth, P.O. Kuinal Guma (8),
Shimla (H.P.)-171 202.

CHANGE OF NAME

I, Vinay Kumar s/o Sh. Sohan Singh, r/o Village Mamvi, P.O. Bamta, Tehsil Chopal, Distt.
Shimla (H.P.)-171 211 declare that I have changed my name from Vinay Singh Bhandari to Vinay
Kumar. All concerned please may note.

VINAY KUMAR

s/o Sh. Sohan Singh,

r/o Village Mamvi, P.O. Bamta,

Tehsil Chopal, Distt. Shimla (H.P.)-171 211.

CHANGE OF NAME

I, Subhash Chand s/o Dhale Ram, r/o V.P.O. Kasol, Tehsil Jari, Distt. Kullu (H.P.) declare
that [ have changed my son's name from Sawtik to Satvik for all future purposes. Concerned note it.

SUBHASH CHAND

s/o Dhale Ram,

r/o V.P.O. Kasol,

Tehsil Jari, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Vidya Devi w/o Hari Krishan, r/o Village Narogi, P.O. Chheur, Tehsil Bhunter, Distt.
Kullu (H.P.) declare that I have changed my son's name from Ansh to Yash Thakur for all
purposes. Concerned note it.

VIDYA DEVI

w/o Hari Krishan,

r/o Village Narogi, P.O. Chheur,
Tehsil Bhunter, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Yashwant Singh s/o Bhole Ram, r/o Village Soyal, P.O. Haripur, Tehsil Manali, Distt.
Kullu (H.P.) declare that I have changed my name from Yashwant Singh to Yashpal. In future I
must be known as Yashpal for all purposes.

YASHWANT SINGH
s/0 Bhole Ram,

r/o Village Soyal, P.O. Haripur,
Tehsil Manali, Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Twinkle Thakur d/o Ghanshyam Singh, r/o V.P.O. Dupkan, Tehsil & Distt. Kullu (H.P.)
declare that my name is wrongly entered as Twinkal in my Aadhar Card. Now I intend to correct
my name as Twinkle Thakur in Aadhar Card. Concerned note it.

TWINKLE THAKUR

d/o Ghanshyam Singh,

r/o V.P.O. Dupkan,

Tehsil & Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Anju Devi d/o Gopal Singh, r/o Village Lot, Post Office Dohad, Tehsil Ani, District Kullu
(H.P.) declare that my name is wrongly recorded as "Manju Devi" in Aadhar Card. My correct
name is "Anju Devi" as per Panchayat records. This notice is issued for correction.

ANJU DEVI

d/o Gopal Singh,

r/o0 Village Lot, Post Office Dohad,
Tehsil Ani, District Kullu (H.P.).

CORRECTION OF NAME

I, Bunty Devi d/o Sh. Bhagat Ram, r/o Village Tur, P.O. Brehi, Tehsil Chamba, Tur (92),
Distt. Chamba (H.P.) declare that in my Aadhar Card my name entered as Vanti Devi is incorrect.
That my correct name is Bunty Devi. All Concerned please may note.

BUNTY DEVI

d/o Sh. Bhagat Ram,

r/o Village Tur, P.O. Brehi,

Tehsil Chamba, Tur (92), Distt. Chamba (H.P.).
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CORRECTION OF NAME

I, Sagun d/o Sh. Joginder Singh c/o Chhanga Ram, Village Kanol, P.O. Salli, Tehsil
Shahpur, Kanol (15), Kangra (H.P.) declare that in my Aadhar Card my name entered as Madhu
Devi is incorrect. That my correct name is Sagun. All Concerned please may note.

SAGUN

d/o Sh. Joginder Singh c/o Chhanga Ram,
Village Kanol, P.O. Salli,

Tehsil Shahpur, Kanol (15),

Kangra (H.P.).

CHANGE OF NAME

I, Loie Tandon w/o Ajay Kumar, r/o V.P.O. Saliana, Tehsil Palampur, Distt. Kangra (H.P.)
declare that I have changed my name from Anju to Loie Tandon. All concerned be noted.

LOIE TANDON

w/o Ajay Kumar,

r/o V.P.O. Saliana,

Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Kaytu s/o Late Sh. Sitabu, r/o Vill. Gokswari, P.O. Sindasli, Sub-Tehsil Dhamwari, Distt.
Shimla (H.P.)-171 208 declare that I have changed my name from Kayat Ram (Old Name) to Kaytu
(New Name). All concerned please may note.

KAYTU

s/o Late Sh. Sitabu,

r/o Vill. Gokswari,

P.O. Sindasli, Sub-Tehsil Dhamwari,
Distt. Shimla (H.P.)-171 208.
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